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O R D E R 

 
IA No. 403 of 2016 in Appeal No.245 of 2015 has been moved for staying 

the pronouncement of judgment, which Appeal No.245 of 2015 was reserved 

for judgment.  The ground for not pronouncing the judgment is that Review 

petition No.13 of 2016 in the decided batch of appeals, being Appeal Nos. 244 

of 2015 and 246 of 2015 has been filed on some aspects relating to Tata Power 

on generation and transmission tariff.  The judgment in Appeal No.245 of 2015 

was reserved on 01st June, 2016.   

 
Post this Appeal and Review Petition No.13 of 2016 (in Appeal Nos. 244 

of 2015 and 246 of 2015) for fresh arguments on 05th October, 2016
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